. TELEGRAM : CEGCANAL
~Website : Www.cestat.gov.in

REGISTERED /
Email : delhi@cestat.gov.i

§ CUSTOMS. EXCISE & SERVICE TAX APPELLATE TRIBUNAL
’&‘ PRINCIPAL BENCH, WEST BLOCK No.2, RK.PURAM, NEW DELHI - 110066

EXCISE APPEAL BRANCH

Appeal No.  E/6004/2004 - EX[DB]
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To:
M/S MADHYA PRADESH POLYPROPENE M.P
VILL-MENDHWA CHIKLOD ROAD,DISTT.RAISEN
M.P

M/S MADHYA PRADESH POLYPROPENE M.P

C.C.E.BHOPAL
I'am directed to transmit herewith a certified copy of Final order No.

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944

Copv to:
1. Respondent

C.C.E.BHOPAL

48.ADMINISTRATIVE AREA, AREA HILLS,HOSHANGABAD
ROAD,BHOPAL M.p
2. Adv. / Consult
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. 1

Excise Appeal No. 6004 /2004-Ex(BR)

[Arising out of Order-in-Appeal No. 302/CE/BPL/2004 dated 9.9.2004
passed by Commissioner (Appeals), Customs & Central Excise, Bhopal

(MP)]
For approval and signature:

Hon'ble Mr. Justice R.M.S. Khandeparkar, President
Hon'ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see :
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it should be released under Rule 27
of the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair
copy of the Order?

4. Whether Order is to be circulated to the
Departmental authorities?

M/s. Madhya Pradesh Polyproplene Appellant
Vs.

Commissioner of Central Excise Respondent
Bhopal

Appearance:

None for the Appellant
Mr. Surender Shah, DR for the Respondent
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\“f Date of Hearing/decision : 16.4.2009
. FrawAt ORAL ORDERNO.M/@"%"E/X

~ Per Justice R.M.S. Khandeparkar (for the Bench):

None present for the appellant. Heard Shri Surender Shah, DR for
the respondent. Appeal is dismissed for default. Interim relief, if any,

stands vacated.

( Justice R.M.S. Khandeparkar )
Prgsjdent

( M. Veeraiyan
Member(Technical)

SS




